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STATE Vs. Ravinder @ Ravi 
FIR No. 145/21 
PS mayur vihar 

21.06.2021 

Present: Ld. APP for the State. 
Sh. Mahesh Chand, Ld. LAC for applicant/accused. 
An application U/Sec. 437 Cr.P.C. for the release of the accused 

Ravinder @ Ravi is moved by his Counsel. 

Reply filed by the 10. 
Both the sides are heard on the application. 

Considering the following : 

1. that chargesheet in the present matter is yet to be filed; 

2. that as per the report of the 10, the present accused is habitual offender; 

3. that there are more than 5 matter pending against the accused of similar 

nature; 
4. that during the investigation, the accused also refused to participate in 

TIP proceedings; 
In view of above, the court is not inclined to release the accused on 

bail, hence the present application is dismissed. 
Copy of the order be given dasti on request. 

Application is disposed off accordingly. 
ANSHUL ~~~\1JL5~~m-r 
MEHTA 

Location: Delhi 
Date: 2021.06.21 
02:34:31 +0530 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/21.06.2021 



State vs. Vinod Jha etc. 
FIR No. 70/20 
PS Mayur vihar 

21.06.2021 

Present: Ld. APP for the state through VC. 
Sh. Varun Mudgil, Ld. Counsel for applicant/ accused no. 2 Ms. 

Amba Devi. 

Ld. LAC for accused / applicant wishes to withdraw the present 
application as accused has already been granted bail in the present matter. 

Accordingly, the present application is disposed off as withdrawn. 
Digitally signed by ANSHUL ANSHULMEHTA 

MEHTA lfa~:~mP.i~.~1 
02,34,08 +0530 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/21 .06.2021 



State vs. Khalid 
eFIR No. 00503/20 
PS Gandhi Nagar 

21.06.2021 
Present : Ld. APP for the state through VC. 

Sh. Yash Wahi, Ld. Counsel for accused. 

This is an application for reducing of bail amount for sum of Rs. 

15000/- with surety of like amount. 

It is submitted by Id. Counsel that accused is very poor and could 

not engage a surety of Rs. 15000/- and bail amount of Rs. 15000 and prays to 

reduce the same. 

Heard. 

In view of the submissions and considering that the accused has 

been already granted bail vide order dated 01.06.2021 and that he belongs to 

very poor strata of the society, the bail amount and surety amount is hereby 

reduced from 15,000 to Rs. 5,000/-. Application stands disposed off. 

Copy of this order be given dasti. 
ANSHUL ~IB~f signedbyANSHUL 

MEHTA ~~~::~P.gt~1 02:34:19 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/21.06.2021 



. State VS. Vickey 
FIR No. 486/20 
PS Mayur vihar 

21.06.2021 

Present: Ld. APP for the state through VC. 

Sh. Mahesh Chand, Ld. LAC for accused. 
Ld. LAC for accused / applicant wants to withdraw the present 

application as accused has already been granted bail in the present matter. 

Accordingly, present application is dismissed as withdrawn. Copy of 

this order be given dasti to Ld. LAC. ANSHUL .~m~l!!L5~~~TiY 
Location: Delhi MEHTA Date: 2021.06.21 
02 :33:57 +0530 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/21.06.2021 



STATE Vs. Mohsin 
FIR No. 14236/20 
PS Mayur vihar 

21.06.2021 

Present : Ld. APP for the State. 

Sh. Arif Liyaquat, Ld. Counsel for applicant/accused. 

An application for cancellation of production warrant issued against 

the accused namely Mohsin vide order dated 07.04.2021 is moved by his Counsel. 

Heard. 

Before proceeding further, it is pertinent to mention here that the 

present accused has already been granted bail in the present matter vide order 

dated 15.5.2021. 

However, it has come to my notice that the present accused was 

never arrested in the present matter only P/w of the present accused were .issued 

while allowing an application for the same moved by the 10. It is also pertinent to 

mention here that no application for interrogation and formal arrest of the present 

accused in the present matter has been moved by the 10 till today. 

Since the accused was not arrested in the present case nor there is 

any application for interrogation or formal arrest, P/w issued against the accused 

hereby stands cancelled. Present accused is hereby directed to be released if not 
required in any other case. 

The application stands disposed off accordingly. Copy of the order 

be sent to concerned Jail Superintendent, Dasna Jail Ghaziabad, UP. Copy of this 
order be also given to Id. Counsel for the applicant/accused. 

ANsttu1 ~§~\rLS~~~~r 
MEHT' A Location: Delhi 

. fl Date: 2021.06.21 
03:22 :04 +0530 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/21.06.2021 


